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CENIRAL /DM INISTRATIVE TRIBUNAL ‘
' PRING IPAL BENCH

NEW DEIHI
O.A: NO. 2481/91 DECIDED CN : 7.7.1923
 Munishwar Thakur \ vee  spplicant
' 3
Vs, :
Union of India & Anr, : N e 'ReSp‘onde nts

COR AV ¢

'THE HON'BLE MR. JUSTIE S. K. DHAON, v.C. (J)
THE HON'BLE MR. B. M. DHCUNIIYAL, MEMBER (A)

shri s. D. Sharmga, Counsel,for Applicant
Ms. Jasvinder Kaur, Counsel for Respondents

JUDGMENT (@AL)

Hon'ble Mr. Justice S. K. haon, V.Co(J) =~

The ohly praysr in this épplication is that the
respondents be directed to consider the gpplicant for

the post of Junior Mechanic in the scale of Rs.975~1600.

2. A counter has been filed on behalf of the I'espondents,
Counsel for the partles have been heard. If the petitioner
is eligible, the authority concerned shgall consider His

Case for beiny given an appointment as a Junior hechanic

as expeditiously as possible but not beyond a period of two

rhonths‘from the date of receipt.of 3 certified co.y cf
this order. In case, a view is taken that ths petitioner

' sha -
y is not qualified or eligible, reasons s-h-ea-ld iven.

3. With these dz_ractxons, this appllcathn is disposed

of fmally No costs,

B o rgm-pc/ |
{ B. N Dhouﬁd\i}la ) - { S. )&Dhaon
Member (A) - Vice Chairman \(J)
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